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Common Order

Ld. Counsel for the respondents has addressed her arguments in cA 470/2009.

2. Mr. Rajesh ryagi, Ld.counser for the petitioner concedes that he is not prepared

with the arguments. It appears that the main resistance by the petitioner to the

execution of the consent order is an alleged demand raised by the Lrcome Tax

Deparhnent. However, no such resistance or notice of demand has been pointed out by
the ld. Counsel. It would also be pertinent to know whether the demand had been

raised before the last consent order was passed in February2Ol2.

3. Be listed on28.09.20l6.
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